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for the purpose of making a full and 
Complete investigation into the cir­
cumstances of the case, on 18th Sep­
tember, 1972 A Writ Petition has, 
however, been filed by the Company 
on which Court Orders have been 
passed restraining the Committee from 
making its final Report Following 
closure of the unit the Employees’ 
Union had made a bid to take over the 
Management of the Company, but was 
unsuccessful, and hence they had re­
presented that Government should 
take over the Company Government 
have been taking necessary steps to 
contest the case which is stm sub- 
judice
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